“Saral Petty Offences Fine Deposit Scheme”

This Scheme is a small step in the direction of making our criminal justice -
delivery system more user friendly, time saving and more responsive to the changing
need of the society. The object is to provide speedy justice to all concerned in regard to
Petty Offences under section 206(2) of the Criminal Procedure Code 1973. These would
include Trafffic Challan under the Motor Vehicles Act, Challans under the Police Act,
Public Gambling Act, Kshetra Panchayat and Zila Panchayat Adhiniyam. Such Criminal
-ases can be summarily disposed of under section 260 and 261 of the Criminal
Procedure Code, 1973, without compelling the litigant to appear in the Court. This
would be a small step in taking justice to the doorsteps of the litigant, in which the State
Bank of India is helping us.
At the bottom of each Special Summons, a note shall be made, informing the
litigant that if he desires to plead guilty to the charge and does not want to contest the
-case, then in addition to the other modes provided in section 206 of the Code, he may
deposit the fine specified in Special Summons in cash, in any branch of the State Bank
of India. On such deposit the case shall stand disposed of or closed. A receipt in three
parts shall be enclosed with each Special Summon mentioning therein the details of the
account known as Power Jyoti Account, Court Number, Case Number, Year, proposed
fine along with a fixed amount of Rs. 50/- to be charged by the bank as handling
charges. In this manner a litigant, upon receipt of the Special Summons, shall have (o
merely deposit the fine specified in the Special Summons in the bank with the help of
deposit slip enclosed with Summons and the bank shall inform the Court concerned that
Fine has been deposited. The case shall then be treated as disposed of or closed. The
litigant will, therefore, not be required to go the Court on receipt of summons for Petty

Offences.



“ Form No. 30

SPECIAL SUMMONS TO A PERSON ACCUSED OF A PETTY

OFFENCE
TO i ( Name of accused)..........ccc..o...... Of e,
(‘address)

WHEREAS your attendance is necessary to answer a charge of a petty
offence .....ccoeceveiiiinnnnnn, ( state shortly the offence charged ), you are hereby
required to appear in person ( or by pleader) before ........coco....... ( Magistrate )
o] SO onthe...oooiivniiirinninnn, day of ....ccooevervirennn. 20 or if you desire to

plead guilty to the charge without appearing before the Magistrate, to transmit
before the aforesaid date the plea of guilty in writing and the sum
o] FOUPRNI rupees as fine, or if you desire to appear by pleader and to plead guilty
through such pleader, to authorise such pleader in writing to make such a plea of
guilty on your behalf and to pay the fine through such pleader. Herein fail not.

Dated, this..........ccocevvvviinnn, day of ...covveviiiiinnn, 200,

( Seal of the Court) ( signature)”

Note:- If the accused desires to deposit the amount of fine, he may deposit
the fine in any branch of State Bank of India.
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Challan/ Deposit slip for Collection of penalty imposed by District Couris ' Annexure A

‘ Bank's copy | Court ‘s copy Depositor's copy
i To be retained by Bank as Voucher To be retained by Bank To be given to Depositor
| STATE BANK OF INDIA | STATE BANK OF INDIA QTATE BANK GF INDIA
! (Can be deposited in any Branch in CASH oniw) ‘ ["A ccount No | ] l | I l. I | ] | | Accoum Ne | | i | | | || ll | l
l ACCOU‘\]T NO i | | | t ] ] \ l | Power Jyoti a/c l - . | T
DISTRICT JUDGE, DISTT -mremmmmmmmmmmemmmemoe DISTRICT JUDGE, DISTT s l DISTRICT JUDGE, DISTT .----eremme e
|
| (Mandatory for Bank to enter Name and Registration number | _
in CBS Screen CAREFULLY & CORRECTLY) | Name of depositor | Name of depostfor .
pemesapie T ST T
I R R S T I S A N T T O |
| Name of depositor | ‘ 1 1 i I ] | \ | | ] \ I |
| l_' BEEEEEER l L1 I T T R O S N S il Ll i "
BEEREEER Bl |
L N il b I I [ |

|
| ; . ; (L — I _ e — S —
i }l_—?\cgistratjun number PL write carefully (without ]‘ | Registration onmumber | J‘Cglstl‘ ation number | ‘
. iy . . 3 — T =
| Cout Ho. | Case Numbier | Year special Chﬂr.,ncm.—g' el ! C"“" Case Number ' Year ‘. Court | Case Number ] Year I
|| edigitsy | o | Court No -2 dm;ts (X |' | l | Ne. | oot B
| | (5 digits) ] {4 mu:ts}_ _‘ _m 020311 N : i | l T | |
| | | !
! [ | I [ I [ Case no- %d'ntse >, 00702 ‘ \ l ]
! i | l | I ‘ | | \ | 09898 etc and i
1 | | Nero 4 Gieite , ,_._._-—— —
I | ! I I | Year- 4 digits €.2.1976, 2015 [ | | Amount of Penalty . [ : i | Amount of Penalty | i |
T | Amt of Commission ' 50/- | [ Amt. of Commission ! 30/- |
| Amount of Penalty (Above mentioned a/c 1o} = Bl ' T | |
— —— | Total amourn: received | |1 Total amount received | ||
{1 amt, of Commission (Branch Commission account) I a0/ | - =
] | Total amount received !; | i
| R b
| , | | Bank s Journal Number ' b |
| Total amount in WOPES oooseeeeeeeeses e esesss shses e e scassb s nm e | | T — | |
| I | .
BanL‘= Journal Number | - , | . ‘
| | CT 11 1 | Date of DEPOSIt -oemueivecernes FDEPOSIt werverrrreoeen ;
L . P . |
! Signature of Judge/Magistrate | ) ! ‘
| Date of Deposit ... R | Bark's Stamp’ Signature | Bank's Stamp/ Signature |

! Seal I - i
L ; | } i

- . . . . i 4
| Bank's Stamp/ Shenature Signature of Depesitor | | ~ i} ‘




